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BEFORE HONORABLE NATIONAL GREEN TRIBUNAL PUNE (W/Z)
Original Application No- 59/2025(WZ)

Shri Raj Saubhag Satsang Mandal (RSSM)

Vs.

MOEF&CC & 17 Ors.)

: STATUS REORT:

Original Application No. 59/2025(WZ) “Shri Raj Saubhag Satsang Mandal
(RSSM) Vs. MoEF&CC & 17 Ors.” is registered before the Hon’ble NGT Western
Zone Bench, Pune. Aforesaid matter has been filed by the applicant [i.e. Shri
Raj Saubhag Satsang Mandal (RSSM)] regarding air poliution from the stone
crushing and mining activities of Respondent Nos.11 to 18 at Village Sayla,

Surendranagar, Gujarat

This Honorable court has directed for filed status which is as under

e Contention raised against 8(Eight) Stone crusher units located in Sayala,
Surendranagar. All units are engaged in stone crushing activity and not
in Mining activity as claimed by Applicant.Thus, The units does not
require prior Environmental Clearance as they are not engaged in mining
activity.

e The Board has filed Action taken report before Hon. NGT on 21/07/2027.

e RO Surendranagar has inspected the aforesaid 08 units on 30/07/2025-
31/07/2025.1t was observed that seven units are not in operation and

rest one unit have totally removed plant & machinery.
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The board has issued Notice of Directions to all 7 units on 18/09/2025
for the non compliance observed. (Annexure-A)

Regional Officer-Surendranagar, GPCB  has also  conducted
Environmental Clinic on 09/10/2025 to educate stone crusher industries

for implementation of CPCB's 2023 Guidelines, focusing on dust

emission control and compliance. (Annexure-B)

Recently Regional office — Surendranagr has inspected the g8(Eight) Stone

crusher units located in Sayala, Surendranagar on 29/01/2026.

Compiled site report summary is attached (Annexure-C)

FOR AND BEHALF OF GUJARAT
POLLUTION CONé‘R;J} BOARD

¥
UNIT HEAD, GPCB

SURENDRANAGAR




_ GUJARAT P&_q_qJTION CONTROL BOARD
PARYAVARAN BHAVAN. SECTOR 10-A.
‘“ﬁ%‘}’;ﬁ | GANDHINAGAR - 382010,

(T) 079-23232152

By R.PAD
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION AND CONTROL
OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS THE AIR ACT) AS AMENDEDR
FROM TIMFE TO TIME.

WHEREAS yvou M/s, Geyvatri Stone Industries, are having ar industrial plant at Se. Noo 190F-20 Vil
Savala Tai: Sayla, s Surendranapar- 363430 for manufacturing of Kapchi/Grit™eral 0G0 M Aoz

AND WHEREAS *he Gujmat Pollution Control Boaard bas grantaed sour consent 1o gstablist anosr thy
previsions of the Water Act, the Aar Act vide letter no. CPCR/CCA-SRN-TIT 2R3 TRCUA-Fresh 16375
Order Mo CCA-AW-543%59 valid up 10 24032023 with the conditions mentioned therean.

AND WHEREAS during the inspection of yvour indestrial plant oa 170022024 v rio comnioam by ihe

authoriecd olTicers of the Boad, lollowing was observed:

1. ¥You have not valid CC&A of the board

2. Your unit is observed in operation and heavy fugitive emission is observed die 1o stone crushing sctiviny ai
primary & secondary crushers, discharzing of crushed material from screen classitiers o conveve: belts ur
dizcharging of crushad material from conveyer beits to on land for heaping

3. You have not covered discharged chutes of primar: crusher: secondary crusier and vibrating screen
classifler.-

b Albthe provided water spraving system facility is cbserved non-operational.

v olarual water sprinkiing is not catvied oul to eliminate chaice of fugitive cinission dias w vohc 1o
mibwermaeat.

G, Vheze stock of fine dust in fome of pile observed at premises of yous unit.

't hizve net provided APCM as per “avironment Guidzline for Stone Croshing bacis" publisiz=d by

PO on Julv-20213

Now, therelore | Meael Patel. Unit Head, Gujerat Pollution Contred Board propose 1o issue Selice
rrder section (313 (AS of Air (Prevention and Control of Poliwion) Act- 1981 ‘as unde '
I Whe not to issue direction under section 3HA ) of Air (Preventior: dnd contro! of pollution) Act 1981
to prohibil you from manolacturing sctivity”
2. Why not.to-direct 1o concesss autnotity for disconnection of Powet Supply & Water Supp!y of you
industria] plant?
3. Rabimn campliance of sbove non-compliance,

You are hereby directed to replv with compliance of above pomnt withiz 15 Jdavs on reczipt of ke
notice L ling which directions as proposed above will Be deemed to be piased withoun farther relorene: 1 g
This’ Newiec is hereby issued ds an “opportunity of baing heard™ following poncipa o Natuzal sostice e
Lakeng any strinzeat action. & '

Q For and on heaa o
\‘\/ Covjarat Pollution
N) ;

r p1O\l
(\?‘ d i ichal Saeh
N N [T
iy Gt ll-’.‘é\&\?ﬁ— =TR/ND-283TH/ Pradees  JGRL202S
L. tssued 1o: NS
M5, {.n:vnté%tt-uu Industries,

L 'w;'&lil’--_.".

Vill: Sd¥@la, Tal: Sayala,
th\:é}nrﬂndmnagnr- 363430
N

o Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in

wagirod Bovees
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Copv 1o

The Regional Office,
Gujarat Pollution Control Board, Surendranagar_.... ... l'o follow up for the comphance
and verification of order and to carry out sampling and -.ou IR JL 1]1 W |1I1m I< days as per policy of the board
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_ GUJARAT P(ﬁﬁIJTION CONTROL BOARD

—_—— PARYAVARAN BHAVAN, SECTOR 10-A,

Sl T~ GANDHINAGAR - 382010
N ,
GPCB (T) 079-23232152

By R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shree Ganesh Stone Industries, are having an industrial plant at Sr. No.
148/3 Paiki, Sudama road. Village - Sayla. Tal: Sayla, Dist: Surendranagar for crushing of
Grit/Kapchi/Metal -1500 MT/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CC&A/ SRN- 828/ PCI 1D- 32039/ CCA-Renewal/2978. order No. CCA-AW-56083 which is valid
up to 30/04/2027 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 30/07/2025 by the
authorized officers of the Board, your plant was not in operation & following was observed:

1. During inspection. unit is observed not in operation, and stone crushing activity is not
observed.

Unit has not provided chute from top of discharge point to the ground level.

Unit has not provided wind breaking wall in all Direetion

Unit has not provided metal road within premises

During inspection fine dust deposition on the ground in work zone arca is observed.

S

Unit has not provided APCM asper linvironmental Guidelines for stone crushing unit
Published by CPCB o nJuly-2023.

Now. therefore 1 S. B. Parmar, Unit Head. Gujarat Pollution Control Board propose to issue Notice
under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issuc direction under section 31(A) of Air (Prevention and control of pollution)
Act - 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority tor disconnection of Power Supply & Water Supply of
vour industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as_proposcd above will be deemed to be passed without further
reference 10 you. “"This Notice is hereby issued as a last “opportunity of being heard” foliowing
principal of Natural justice prior-taking any cocrcive action”.

For and on behalf of
Gujarat Pollution Control Board

!

B a0
(5. B. l’nm 1)

t'pit Heao

NO: GPCB/ SNACCA -264/ ID-32039/ Date: /092025

ssued fo:

M/s. Shiree Ganesh Stone Industries,

Sr. No. 448/3 Paiki,

Sudama‘road,

Village - Sayla,

Talk Savla. Dist: Surendranagar

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Copy to:

The Regional Office,
Gujarat Pollution Control Board, Surendranagar............................... To follow up for
the compliance and verification of order and submit IR within 15 days as per policy of the board.



- GUJARAT PaﬁEUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

N GANDHINAGAR - 382010,
A

GPCB (T) 079-23232152

b O
e

By R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Jaybhav Stone Industrics. are having an industrial plant at Sr. No. 133/3
Paiki, Near GEB Substation, Village - Sayla, Tal: Sayla, Dist: Surendranagar for crushing of
Grit/Kapchi/Metal -12000 M'T/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CC&A/ SRN- 712/ PCB 1D- 33054/ CCA-Renewal/2348, order No. CCA-AW-45654 which is valid
upto dtd. 20/01/2026 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 30/07/2025 by the
authorized officers of the Board, your plant was not in operation & following was observed:

Unit has not provided chute from top ol discharge point to the ground level.

Unit has provided Dust doom, which is not adequately covered.

Unit has not constructed Metal/Kapachi road within premiscs.

During inspection fine dust deposition on the ground in work zone area is observed.

Lth B W 1D —

Unit has not provided APCM asper Lnvironmental Guidelines for stone crushing unit
Published by CPCB on July-2023.

Now, therefore | S. B. Parmar, Unit Head. Gujarat Pollution Control Board propose to issue Notice
under scetion (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

. Why not to issuc dircction under section 31(A) of Air (Prevention and control of pollution)
Act - 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
vour industrial plant?

You are hereby directed to reply with compliance of above point within 5 days on receipt of
this notice failing which directions as proposed above will be deemed to be passed without further
reference to you. “'T'his Notice is hereby issued as a iast “opportunity of being heard™ following
principal of Natural justice prior taking any cocrcive action”.

For and on behalf of
Gujarat Pollution Control l}/?ard
W
(S. B. i’?lqﬂn ar)
Unit Head
NO: GPCB/ SN/ COA -279/ ID-33054/ Date:  /09/2025
1ssued to:
VA/S. Jaybhav-S'tone Industrices,
Sr. No. 133/3\Paiki,
Near GEBSubstation,
Village-< Sayla,
Tal: Savla. Dist: Surendranagar

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Copy to:

The Regional Office,
Gujarat Pollution Control Board, Surendranagar............................ . To follow up for
the compliance and verification of order and submit IR within 15 days as per policy of the board.
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— GUJARAT POLLUTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,

—_—\
el GANDHINAGAR -
el R - 382010,
GPCB (T) 079-23232152
By R.P.AD.

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WIEREAS you M/s. Shreenathji Stone Crusher, are having an industrial plant at Sr. No.
2013/P. Near GEB substation Sayala, Vill: Sayla. Tal: Sayla. Dist. Surendranagar for crushing of
Grit/Kapchi/Metal -1333 M'I/Month.

AND WIEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
CC&A/ SRN- 953/ PCB 1D-37485/ CCA-Rencewal/3197, order No. CCA-AW-57636 which is valid
upto dtd. 30/06/2027 with the conditions mentioned therein.

AND WIIEREAS during the inspection of your industrial plant on 31/07/2025 by the
authorized officers of the Board. your plant was not in operation & following was observed:

1. Unit has not provided discharge chute from top of discharge point to the around level, Unit has not
covered primary. secondary crushers and vibrating sereen classifier.

Unit has not covered conyevor belt and vibrating sereen adequately with Gl sheet.

Unit has not provided adequate dust collection system (Dust doom).

Unit had not provided wind breaking wall in periphery of unit.

Unit has not provided Metal/Kapehi road.

Unit has not provided Watcr sprinkling system in plant premises

Unit is not complying with stone crushing guideline published by CPCB Delhi in July 2023.

N

Now. therefore 1 8. B. Parmar, Unit Head, Gujarat Pollution Control Board propose to issuc Notice
under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

I. Why not to issue dircetion under section 31(A) of Air (Prevention and control of pollution)
Act -~ 1981 to prohibit you from manufacturing activity?

Why not to dircet to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

o]

You are hereby dirccted 1o reply with compliance of above point within 15 days on receipt of
this notice failine which directions as proposed above will be deemed to be passed without further
reference 1o yvou. ~This Netice is hexeby issued as a last “opportunity of being heard” following
principal of Natural justice prior tiking any stringent action™.

For and on behalf of
Gujarat Pollution Control Board NL

B
(S7B. Parmar)
Unit Head
NO: GPCB/ SNOCCA 423/ 11)-37485/ Date:  /09/20235
Issued to:
L M/s. Sh reenathji Stone Crusher,
St. No. 2043/P,
Near GI3B substation Sayala,
VillySayla.
Tal:"Sayla. Dist. Surendranagur

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Copy to:

The Regional Office,
Gujarat Pollution Control Board, Surendranagar.........................oeee. To follow up for
the compliance and verification of order and submit IR within 15 days as per policy of the board.



_ GUJARAT P&?_:EITION CONTROL BOARD

—_—— PARYAVARAN BHAVAN, SECTOR 10-A,

o GANDHINAGAR - 38201
——— 382010,
GPCB (T) 079-23232152

By R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Akshar Stone Industries, are having an industrial plant at Sr. No.
149/Paiki, Sudama road. B/H GEB Substation. Village - Sayla, Tal: Sayla. Dist: Surendranagar lor
crushing of Black trap stone -2800MT/Month.

AND WIHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act. the Air Act vide letter no. GPCB/
CC&A/ SRN- 539/ PCB ID- 12212/ CCA-Renewal/15906, order No. CCA-AW-44060 which is valid
up to 15/12/2030 with the conditions mentioned therein.

AND WIIEREAS during the inspection of your industrial plant on 30/07/2025 by the
authorized officers of the Board. your plant was not in operation & following was observed:

1. Unit has not provided chute from top of discharge point to the ground level.

Unit has not covered conveyor belts and vibrating screen classifier adequately with G.1 sheet.

Unit has not provided metal road within premises

During inspection fine dust deposition on the ground in work zone area is observed.

Unit has not provided APCM asper Environmental Guidelines for stone crushing unit Published
by CPCB on July-2023.

L7 B S S N |

Now. therefore | S. B. Parmar, Unit Head, Gujarat Pollution Control Board propose to issuc Notice
under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:
. Why not to issue direction under section 31(A) of Air (Prevention and control of poliution)
Act - 1981 to prohibit you from manufacturing activity?
2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
vour industrial plant?

You are hereby directed 1o reply with compliance of above point within 15 days on receipt ol
this nutice failing which directions as proposed above will be deemed to he passed without furthes
reference 1o you. “This Notice is hereby issued as an “opportunity of being keard” following
principal of Natural justice prior taking any coercive action™.

For and on behalf of
Gujarat Pollution Control Board
od . AR
N
(S. B. Pm\nar)
Unit Head
NO: GPOB/ SNACCA =251/ ID-12212/ Date:  /09/2025
Issued to:
s. Akshar Stone Industries,
Sr. No. 149/Paiki
Sudamarbad, B/ GEB Substation
Village - Sayla,
Tak;-Sayla,
' Fo3434

S it gt L PERE TS
st e ana s at

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Copy to:

The Regional Office,
Gujarat Pollution Control Board, Surendranagar......................oooeeea To follow up for
the compliance and verification of order and submit IR within 15 days as per policy of the board.



GUJARAT P&’L?L TION CONTROL BOARD
PARYAVARAN BHAVAN, SECTOR 10-A,

]
o Rl GANDHINAGAR - 382010,
GPCB (T) 079-23232152

By R.P.A.D.
NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Chamunda Stone Industries, are having an industrial plant at S.No.101.
N.H. 8A. Near GEB. Village - Sayla, Tal: Sayla. Dist.: Surendranagar- 363430 for manufacturing of
Grit/Kapachi/Metal -80 MT/Day

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
R.O.SRN/ SRN-731/1D-12222/ 2013 Date. 17/07/2020, order No. AW-42291 which is expired.

AND WIHEREAS during the inspection of your industrial plant on 30/07/2025 by the
authorized officers of the Board, your plant was not in operation & following was observed:

1. Your unit is not having valid CCA of the Board.

2. You have not provided chute from top of discharge point to the ground level.

3. You have not covered conveyor belts adequately.

4. You have provided Dust doom, but it is not adequately covered to cover dusting.

5. During inspection, stone crushing activity is not observed.

6. During inspection fine dust deposition on the ground in work zone arca is observed.

7. You have not provided APCM as per iinvironmental Guidelines for stone crushing unit

Published by CPCB on July-2023.

Now, therefore | S. B. Parmar, Unit Head, Gujarat Pollution Control Board propose 1o issue
Notice under section {31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1. Why not to issue direction under section 31(A) of Air (Prevention and control of pollution)
Act — 1981 to prohibit you from manufacturing activity?

2. Why not to direct to concern authority for disconnection of Power Supply & Water Supply of
your industrial plant?

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed 1o be passed without further
reference 1o you. This Notice is hercby issued as a last “opportunity of being heard™ following
principal of Natural justice prior taking any stringent action.

For and on behalt of
Gujarat Pollution Control Ii:}:u'd.
t A
SR
(S. B. Parmar)
Unit Head
NO: GPCB/ SN/ CCA -26/ 1D-12222/ _ Date:  /09/2024

Issued to:

_-#/s. Chamunda Stone Industrics,
S.NoADTNIL 8A, Near GEB,
Village-Sayla,

Tal: Savla. Dist.: Surendranagar-363430

{
D

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Copy to:

The Regional Office,

Gujarat Pollution Control Board, Surendranagar........................ ... . To follow up for
compliance and verification of order and to carry out sampling and send IR/AR in 15 days as per
policy of the board.



- GUJARAT P&{LTION CONTROL BOARD

PARYAVARAN BHAVAN, SECTOR 10-A,
GANDHINAGAR - 382010,
GPCB (T) 079-23232152

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION

AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Shree Nilkanth Stone Industries, are having an industrial plant at R.S.
No. 2014. Near GEB Sub Station, Vil: Sayla, Tal: Sayla, Dist: Surendranagar- 363430 for
manufacturing of Kapachi/ Grit/ Metal — 1800 M'I/Month.

AND WHEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act, the Air Act vide letter no. GPCB/
RO- SRN-555(2)/PCB 1D-20444/159002 Date: 15/12/2020, order No. AW-13869 which is valid up to
13/10/2025 with the conditions mentioned therein.,

AND WIIEREAS during the inspection of your industrial plant on 31/07/2025 w.r.to
complaint by the authorized officers of the Board, your plant was not in operation & following was
observed:

1. Unit has not provided discharge chute from top of discharge point to the ground level, Unit
has not covered primary, secondary crushers and vibrating screen classificr.

Unit has not covered conveyor belt & vibrating screen adequately with G. 1. sheets.

Unit has not provided adequate dust collection system (Dust doom).

Unit had not provided wind breaking wall in periphery of unit.

Unit has not provided Metal Road.

6. During inspection, fine dust deposition on the ground in work zonc area is not observed.

I

~J

Unit has not provided Water sprinkling system out plant premises.
8 Unit has not provided APCM asper Linvironmental Guidelines ior stone crushing unit
Published by CPCB on July-2023.

Now, therefore I 8. B. Parmar, Unit Head, Gujarat Pollution Control Board propose to issue Notice
under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:

1

I, Why not to issuc direction under section 31(A) of Air (Prevention and control of pollution)
Act — 1981 to prohibit you from manufacturing activity?

2. Why not to direct (o concern authority for disconnection of Power Supply & Water Supply of

vour industrial plant?

You are hereby directed 6 reply with compliance of above point withizn 15 days on receipt of
+his notice failing which direeftons as proposed above will be deemed to be passed without further
reference to you. This Notige is hereby issued as a last “opportunity of being heard™ following
principal of Natural justice prior taking any coereive action.

For and on behalf of
Gujarat Pollution Cnnirt:ly!fw re

RIS
QR b
S &A
(S. B. Parmay)
Unit Head
Date: /0972025

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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NO: GPCB/ SN/ CCA -8/ 1D-20444/
Issued to:

M/s. Shree Nilkanth Stone Industries,
Sr. No. 2014,

Necar GEB Sub Station,

Vil: Sayla,

Tal: Sayla, Dist: Surendranagar- 363430

Copy to:

The Regional Office,

Gujarat Pollution Control Board, Surendranagar.....................oocie. To follow up for the
compliance and verification of order and to carry out sampling and send IR/AR in 15 days as per
policy of board.



- GUJARAT P&7L TION CONTROL BOARD

—— PARYAVARAN BHAVAN, SECTOR 10-A,

ST T GANDHINAGAR - 382010
N ’
GPCB (T) 079-23232152

NOTICE OF DIRECTION UNDER SECTION 31-A OF THE AIR (PREVENTION
AND CONTROL OF POLLUTION) ACT-1981 (HEREINAFTER REFERRED TO AS
THE AIR ACT) AS AMENDED FROM TIME TO TIME.

WHEREAS you M/s. Santosh Quarry. arc having an industrial plant at R.S. No. 2012/ 2013,
Sudamda Road, B/H 66 KV Sub Station, Vil: Sayla, Tal: Sayla, Dist: Surendranagar- 363430 for
manufacturing of Kapachi/ Grit/ Metal — 2000 M I/Month.

AND WIEREAS the Gujarat Pollution Control Board has granted you consolidated consent
and authorization (CC&A) under the provisions of the Water Act. the Air Act vide letter no. GPCB/
RO- SRN/ SRN-547/PCB ID-25779/ CCA- Rencewal/ 2444 Date: 25/08/2021, order No. AW-48692
which is valid up to 27/07/2026 with the conditions mentioned therein.

AND WHEREAS during the inspection of your industrial plant on 30/07/2025 w.r.to
complaint by the authorized officers of the Board. your plant was not in operation & following was
observea:

1. Unit has not provided chute from top of discharge point to the ground level.

Unit has not provided adequate fine dust collection system (Dust doom) for collection of fine dust.
Unit has not provided metal road within premises.

Unit has not provided APCM asper Environmental Guidelines for stone crushing unit Published by
CPCB on July-2023.

Now, therefore 1 S. B. Parmar, Unit Head, Gujarat Pollution Control Board propose to issus
Notice under section (31) (A) of Air (Prevention and Control of Pollution) Act-1981 as under:
I. Why not to issuc direction under section 31(A) of Air (Prevention and control of polluticn;
Act — 1981 to prohibit you from manufacturing activity?
2. Why not to direci to concern authority for disconnection of Power Supply & Water Supply ot
your industrial plant?

v

= v

You are hereby directed to reply with compliance of above point within 15 days on receipt of
this notice failing which directions as proposed above will be deemed 10 be passed without further
refcrence to you. This Notice is hereby issued as an “opportunity of being heard” following
prinecipal of Natural justice prior taking any stringent action.

‘ For and on helalt of
Gujarat Pollution Controf Board

a Y
AT
(S. B. Parmar)
Unit Head
NO: GPCBr SN/ CCA 252/ 1D-25779/ Date:  /09/2025
Issued to: '
./d’/s. Santosh Queirry,
R.S. No. 2012/2013,
Sudama Road, B/11 66 KV Sub Station,
Vil: Sayla.
Tal: Sayld, Dist: Surendranagar- 363430

Clean Gujarat Green Gujarat
Website : https://gpcb.gujarat.gov.in
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Copy to:

The Regional Office,

Gujarat Pollution Control Board, Surendranagar.................ooooiinnne. To follow up for the
compliance and verification of order and to carry out sampling and send IR/AR in 15 days as per
policy of board. '
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Latest Status §GT OA 59/2025
Last hearing: 03/12/2025
Next Hearing 03/02/2026

PCB Name Last 3 Actions CCA status Status Air Observations
ID
25779 | Santosh eNotice of Direction issued | AW: 48692, Not in Inspection on dtd. 29/01/2026
Quarry u/s 31-A of the Air Act-1981 | Valid up to: operation Provisions for controlling fugitive emission after last Notice:
ondt. 22/07/2024. 27/07/2026 e Vibrating screen observed covered.
*Notice of Direction issued e Unit has provided water sprinkling system.

u/s 31-A of the Air Act-1981

Fine dust deposition is not observed in work zone area.
on dt. 24/01/2025. * P

Noti f Direction issued e Unit has provided Dust drum
.ulgtgcf_ Aoof th'éegti'rogcffggl e Unit has constructed wind breaking wall (height @ 20 feet) at
on dt. 18/09/2025. two sides, one side is ramp & one side wind breaking wall
observed not made.

Non Compliance observed:
1. Unit has not provided chute from top of discharge point to the

ground level.
2. One side wind breaking wall observed not made
12212 | Akshar eNotice of Direction issued | AW: 44060, Not in Inspection on dtd. 29/01/2026
stone u/s 31-A of the Air Act-1981 | Valid up to: operation Provisions for controlling fugitive emission after last Notice:
on dt. 22/07/2024. 15/12/2030 e Vibrating screen observed covered.

eNotice of Direction issued

) e Fine dust deposition is not observed in work zone area.
u/s 31-A of the Air Act-1981

on dt. 24/01/2025. e Unit has provided Dust drum
e Notice of Direction issued e Conveyor belts & Vibrating Screen are observed covered by Gl
u/s 31-A of the Air Act-1981 sheet
on dt. 18/09/2025. e Unit has constructed wind breaking wall at two sides (height @
15 feet & 12 feet), one side is ramp & one side wind breaking
wall observed not made,
Non Compliance observed:
1. Unit has not provided chute from top of discharge point to the
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ground level.

2. One side wind breaking wall observed not made.
32039 | Shree e Direction issued u/s 31-A of | AW: 56083, Not in Inspection on dtd. 29/01/2026
Ganesh the Air Act-1981 with 15 | Valid up to: operation Provisions for controlling fugitive emission after last Notice:
stone days  effect ~on  dt | 30/04/2027 e Vibrating screen observed covered.
Industries 30/05/20_23. _ e Unit has provided water sprinkling system
.Ef\;ﬁga%rn Asciuiggggl Su 3%2 e Fine dust deposition is not observed in work zone area.
Months on dt. 09/12/2053__ e Unit has constructed wind breaking wall (height @ 6 feet) at one
eNotice of Direction issued side, one side common wind breaking wall (height @ 12 feet)
u/s 31-A of the Air Act-1981 observed constructed between this unit & Gayatri Stone
on dt. 18/09/2025. Industries, one side is ramp & one side wind breaking wall
observed not made.
Non Compliance observed:
1. Unit has not provided chute from top of discharge point to the
ground level.
2. One side wind breaking wall observed not made.
33054 | Jaybhav eNotice of Direction issued | AW: 45654, Not in Inspection on dtd. 29/01/2026
Stone u/s 31-A of the Air Act-1981 | Valid up to: operation. Provisions for controlling fugitive emission after last Notice:
Industries on dt. 22/07/2024. 20/01/2026

eNotice of Direction issued
u/s 31-A of the Air Act-1981
on dt. 24/01/2025.

eNotice of Direction issued
u/s 31-A of the Air Act-1981
on dt. 18/09/2025.

Vibrating screen observed covered.

Conveyor belts are observed covered by Gl sheet.

Unit has provided water sprinkling system

Primary & secondary crushers are observed covered

Fine dust deposition is not observed in work zone area.

Unit has constructed wind breaking wall (height @ 12 feet) at
one side, one side is ramp & two sides wind breaking wall
observed not made.

Non Compliance observed:

1.

Unit has not provided chute from top of discharge point to the
ground level.
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2. Two sides wind breaking wall observed not made.

12222 | Chamunda |eNotice of Direction issued | AW: 90818, Not in Inspection on dtd. 29/01/2026
Stone u/s 31-A of the Air Act-1981 | Valid up to: operation Provisions for controlling fugitive emission after last Notice:
Industries on dt. 19/03/2024. 25/07/2035 e Vibrating screen observed covered.
*Notice of Direction issued e Conveyor belts are observed covered by Gl sheet.
u/s 31-A of the Air Act-1981 e Unit has provided water sprinkling system
on dt. 24/01/2025. :
. o e Primary & secondary crushers are observed covered
eNotice of Direction issued _ e i

uls 31-A of the Air Act- e Fine dust deposition is not observed in work zone area.

1981 on dt. 18/09/2025. e Unit has constructed wind breaking wall (height @ 5 feet) at two
sides, one side is ramp & one side wind breaking wall observed
not made

Non Compliance observed:
1. Unit has not provided chute from top of discharge point to the
ground level.
2. One sides wind breaking wall observed not made.
37485 | Shreenathji |eBorad has issued Notice of | AW: 57636, Not in Inspection on dtd. 29/01/2026
stone direction under section 31-A | Valid up to: operation Unit is yet to make provisions as per guidelines, however during
crusher of the Air Act- 1981 on dtd. | 30/06/2027 Inspection, machinery is observed in idle condition and not in
22/07/2024 operation since long.
eBorad has issued Notice of P ;

direction under section 31-A

of the Air Act- 1981 on dtd.

21/01/2025

eBorad has issued Notice of

direction under section 31-A

of the Air Act- 1981 on dtd.

18/09/2025

20444 | Shree eBorad has issued permanent | AW.: 43869, Not in Inspection on dtd. 29/01/2026
Nilkanth revocation under section 31- | Valid up to: operation Provisions for controlling fugitive emission after last Notice:
Stone A of the Air Act- 1981 on | 13/10/2025,

Unit has provided water sprinkling system
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Industries | dtd. 20/03/2015 Not applied for e Fine dust deposition is not observed in work zone area.
eBorad has issued Notice of | Renewal e Unit has constructed wind breaking wall (height @ 12 feet) at
direction under section 31-A one side, remaining sides wind breaking wall observed not made.
22/31;/2/3'; 4ACt' 1981 on dtd. e Conveyor belts & Vibrating Screen are observed not covered,
eBorad has issued Notice of during inspection replacement work of V_ibr_ating screen &
direction under section 31-A replacement work of rollers of conveyor belts is in progress,
of the Air Act- 1981 on ditd. Non Compliance observed:
24/01/2025 1. Unit has not provided chute from top of discharge point to the
ground level.
2. Three sides wind breaking wall observed not made.
3. Primary & secondary crushers are observed not covered
28378 | Gayatri eBorad has issued Notice of | CCA-AWH- Not in Inspection on dtd. 30/07/2025
Stone Ind. | direction under section 31-A | 54389, Expired | operation | e |t is observed that unit had dismantled/removed the old stone
of the Air Act- 1981 on dtd. | on 24/04/2023

17/12/2024

eNotice of Direction issued
u/s 31-A of the Air Act-1981
on dt. 24/01/2025.

crushing plant machineries & going to install the new stone
crushing plant machinery.(Under Installation of Plant/machinery)




